Written Answers

() if so, what measures have
been envisaged to curb this bad

préctice 7
THE MINISTER OF WELFARE

(SHRI SITARAM KESR])
(a) Yes, Sir.

(b) The measures adopted are
both legal as well as rehabilitative.
Under the Juvenile Justice Act, 1986,
a juvenile found begging is treated as
a “‘neglected juvenile”. The Act,
therefore, provides for a legal-
rehabilitative mechamism undér sec-
tions 13 to 16 of the Act, which
serve: the best interest of the child
concerned by providing proper care
‘through parents fit-persons/fit-institu-

tions through Juvenile Welfare Boards,

As a rehabilitativesmeasure, the
Mimistry of Welfdre assists the State
Governments/U.T. Administrations/
Voluntary Organisations to run homes
under the Juvenile Justice act through
a Centrally Sponsored Scheme of
Prevention and Control of Juvenile
Social Maladjustment. The Scheme
provides for cducation and training
in various trades for children living
in these institutions.
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